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•  0 R D E R COrall.

The present OA was filed against the adverse

remarks in the ACR of the applicant for the year

3^994-95 _ Today, when the matter came up, the

Departmental Representative, who is present in the

court, produced a copy of the order dated 6.8.1999

wherein it has been stated that the DG, CSIR, after-

careful consideration of the representation of the

applicant dated 27.11.1996, has ordered that the said

adverse remarks be expunged. The learned counsel for

the applicant also submits that the relief sought for

by the appricant has been granted.

2. In view of the above positron, the OA has

become infructuous and is accordingly dismissed. No

costs.
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